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CENTRAL ADMINISTRATIVE TRI 8tiNAL 
ALIAHAMD aENCH 

ALIA""MD 

original Application No. !! of 1999 

oeen Cout 

Allahabad this the 06th day of . .January, 2004 

Hon'ble Mr. VeK• Majptra, Vice Chairman 
Hon'ble Mr. A·K• ahatnaq!r, M!mber (J) 

Kanchan Si~h. Son of Sri Laturi Praa ad, Permanent 

way Mistri, AQra cantt. • Madhya Rail, Jhanai Division. 

!I Advocate Shri R.K. Mlahra 

Versus --

Applicant 

1. 'ftle Union of India throU9h the General Manager, 

Central Railway, Mwabai • 

2. The Chief Personal Officer, Central Railway, 

Mnmbai. 

3. The Senior Divisional Personal officer, Jhasni. 

4. The Assistant Personal officer(£). Central Rail­

way. Jhansi. 

s • Sri Kishan Lal, Son of Dali Chand, Permanent 

Way Mistri, Head Rail way Inspeatot,Yard). 

Jhanai. Respondents 

, 

ay Adllocate Shri Amlt Sthalekar 
Shri R.G. Soni, p.p. Soni(for pvt.respondenta) 

o It D • It ( oral ) -----
a y Hon • ble Mr. V .K. Ma ptra, Vice Chairman 

None has appeared on behalf of the applicant 

today. None appeared on his behalf even on the previous 

date of hearing i.e. on 05.01.2004. We have proceeded 

to dispose of this JMt.t.er in terms of Rllle 15 of C.A.T. 

Procedure Rules, 1987 by considering reapeat.ive pleadings 

of the parties and hear~ng the learned couMel of tlae 

res p)ndents • •• pg .2/-
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It appears that tbe· applicant is not . 

interested in pursuing this matter and, as such, 

this case could be dismissed in default and !or 

non-pr~secution but, it is liable to be dismissed 

even on merits • 

• 

The applicant is aggrieved oy his non-
I 

selection ~n the post of P.w.I. Grade III and 

selection of Shri Kleban Lal-respondent no.s. 

According to the applicant, a scheduled caste 

candidate, Shri Kishan Lal-res!X)nden.t no.s was 

selected against reserved vacancy o~ p.w.I. by-

' 

. passing the applicant. 'lbe applicant was not 

• 

allowed to appear in the written examination on 

26.12.19'& despite his representations dated 11.12.98 

and 24.12.1991. The applicant has contended that 

respondent no.S is not a scheduled caste. 

4. on the other hand, the respondents have 
' 

maintained that while there is 15% reservation for 

s.c. candidates for promotion, the applicant did not 

fall vi thin the zone of com !deration as a s.c. can-. 
didate. The respondent no.s had snbnitted his scheduled 

caste certificate on 03.10.1997. Annexure c.A.-1 is 

his scheduled caste certificate dated 21.01.97 issued 

by the Tehsildar. The res!X)ndents have given benefit 

of this to respondent no.S as per Aailway aoard letter 

dated 01.11.19&1(annexure C.A.-3). The import of this 

circular is that benefits Eelonging to s.~.js.T. have 

to be extended from the date Qf submission of caste 

certificate by the concerned employee. on receipt of 
\ 

~ represen~tion ·of applicant 
~ - . 

dated 11.12.1998, the 
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resp:>ndent held a further inquiry fro11 the Office 
l 

of Tehslldar. Mauranlpor. Tehslldar confirmed that 
~ ~ . 
.,.,. $C.; . k.-.t.,v .. l~ ~a pondent no. 5 1 had been granted ' 

Scheduled caste certificate o~ 21.08.1997, aa a 

resident of Mau deha~. 

5. We have consideted the aubmiasiona made on 
• 

behalf of the applicant and also the contentions raised 

on behalf of the respondenta. 

Tahaildar, Mauranipur has verified respondent 
. 

no. 5 aa a acheduled caate. on inqutry by the res pondenta 

Tebaildar has confirmed respondent no. 5's scheduled caste 

status and, as such, tbe respondent• have granted benefit 

of being scheduled caste to respondent no.s., who was 

selected for the post of P.W.I. Orade III. Even thoUfh 

applicant also belongs to scheduled caste. he could not 

accorded benefit of the same as he did not fall within 

the zone of consideration as a s.c. candidate, He could 

have been considered only if the claims of respo~dent no.5 

were not entertained. Applicant's representations against 

the respondent no.5 haviDJ been rejected, he could not 

fall within the consideration zone for pcomotion as a 

s.c. candidate. Thus. he is not entitled for consider-

ation as a s.c. candidate for promotion to tbe post of 

P.w.I. orade III via-a-via the alai• of respondent no.s. 

7. Having regard to the reasons stated above. 

this application is found to be devoid of merit and. 

aa such, ia dismissed. No coats. 

v 
Meaber (J) Viae O.iraan 

/M.M./ 
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